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Seen the petition. Heard the learned counsel for
the petitioner. In view of the submissions made by the
learned counsel for the petitioner, we feel that this
Original Application can be disposed of at the
admission stage by issuing appropriate directions to
the departmental authorities. Inview of this we have

heard Shri- P .Ke.Padhi, learned counsel for the

learned Senior Standirg
Counsel, on whom a copy of the petition has been
served. The facts of this case, according to
are that he has been working as a Waterman(casual
labourer) in Borikina Sub Post Office from 27th
April, 1994 on-a consolidated basic allowance of
Ry,
service. He is a Matriculate and is othersise eligible
E.D.Post,.He has also

appointment tO‘myaﬂmffgwg .
A
istered his name in the® Employment Exchange. e had

i
applied for the post of
p

and has thus completed five years of contimuous

for

o~ e
LoD ol:)a(fker, A\aig

is case was not considered and the p

up by one casual labourer, who had rendered

period of service than him. The gpplicant has

req: 1is name in Jagatsinghpur Employment
Exchange, but his name has not been sponsored by
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direction.to

his caﬁdliqtnLa should be considered

- g
by the Employmeeschchanoe for the post of L.0.Mail
. o - .
Carrier, Nandan .j Galadari BeC. The gpplicant, has
m . ,
therefore, direcfly applied to the departmental

but he

may not be consiiered

i
authorities within the stipulated date,

apprehends that his candidature

by the departmental authorities as his name has

not been sponsored by the Employment Exchange.

The applicant has also averred that the depcrtmental

authorities have not issued any public notice
calling for names from the open market for filling
up of the post of Ee.DeMall Carrier, Nandan and
Galadari Be.Oe. According to latest instruction of
along with xhz mzmes calling for namesg =
bﬁnotice has to ‘f‘.
so that intending cand.datés ‘
directly applied for the post. In this

D.G.Pogts,
from the Employment Exchange, pu
be issued, can
Case
averment is that no such public notice has

It is also submitted by t

been
issued.
for the

the learned counsel

petitioner that reguisition to Employneﬁt

Exchange has been sent by the departmental authoritie
zkkex for the post of BRe.BeMail Carrier, Nandan and

Galadhari, after issuance of the above circular by
the Director General of Pogts. In view of this,

" o . . . . -
the Original Application is disposed of with a

departmental authorities that in case

e

4

no public, as been issued calling for names
from the open market and in case the applicant has
) \

sent his application complete in all respect before

the last date of receiot of applications, then
with
other candidates strictly in accordance with rules.
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